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THE UTTAR PRADESH HIGHER EDUCATION GRANTS COMMISSION
: ACT, 1974

(U. P. Acrt ~o. 5 oF 1975)

[tAuihoriiative English Text of the Utltar Pradesh Uchhatar Shiksha Anudan
' Ayog Adhiniyam, 1974]

Axn
ACT

to establish o Higher Educaiion Grants Commission and to provide for
wallcis connecled thevewilh

It is hereby enacted in the Twenty-fifth Year of the Republic of Iandia as
follows :

EO

CHAPTER 1
PRELIMINARY

1. This Act may be called the Uttar Pradesh Higher Education Graut

y .
‘ o < “ Share title,
Commission Act, 1974,

2. In this Act unless the context otherwise requires— Definiiions.

(a) “Chairman’ means the Chairman of the Commission, and includes
the Vice-Chairman or any other member for the time being
the functions of the Chairman ;

performing

*[For Statement of Object and Reasaas, pleas: see Ut ir Pradesh Guzette {(Exiraordinagry)}
dated March 27, 1974.]

(Passed in Hindi by the Uttar Pradesh Legislative Counci
Pradesh Legislative Assembly on February 23, 1975,

] {Received the Assent of the Governor on March 6, 1975, under Acrticle 200, of the Constitu-
tion of India and was p

15758 ublished in the Uftar Pradesh Gazette Extravedinary, dated March 13,

tion August 17,1974, and by the
Uttar .
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Establishment of
Comnissiom.

Composition  of
the Commission.

Terms and oD
ditions  of gevvice

of Cba:man andﬁ

Members,

hed
ry

(5) ‘College’ means an affiliated college or associated college to which
the privilege of afBliation or recognition as such is granted by a
University ;

() ‘Comamission’ means the Uttar Pradesh Higher Education Grants
Commission establisehd under section 3;

(dy “fund’ or ‘fund of the Commission’ means the fund constituted
under section 143

() ‘Member’ means a member o{ the Commission and includes ihe
Chairman ;

(f) ‘prescritad’ means prescribed by rules made under this—Act;

{g ions’ means 1"efulatmna made under this Act;
(" means a as defined in clause (20) of

Pradesh Sia Lm\er':it:es Act, 1973.

CHAPTER H

SLCU

FsiABLISHMENT OF THE COMMISSION

3. (1) With eflect from such date as the State Government may, by notifi-
cation in the Gazette appoint, there shall be established a Commission by the
name of the Uttar Pradesh Higher Education Grants Commiission.

(2) The Commission shall be a body corporate hdvmb perpetual succes-
sion and a cemmon seal, and shall by the said name sue and be sued.

4. (1) The Cemmission shall consist of the following members, namely—

(a) one person, of academic eminence, who is not an officer of the
State Govermment, to be appointed by it as Chairman ;

(b) two persons of academic eminence, one of whom shall be a person
who is or has been Vice-Chancellor of a University to be appointed by
the State Governnent ;

(¢} the Secretary to the State Government in the Education Depart
ment, zx oficio ; and

(d) the Secretary to the Siate Government in the Finance Department,
ex officio

it may nomix"zatﬁ one of the members velerred
(1) as .Lrv, haiomis e,

ot subsection {§)

s onder clawse )
‘he Srtate Government

choit is potified by

e o E s g SEN
v clause &y
o
i

shall take eHlect

in the Guzelie.

(4) An officer referred to in clause (¢) or clause (d) of sub-section (1)
may, instzad of attending a meeting of the Commission himsell, depute an
officer not below the ray ak of Joint Secretary in his department or in the case
of the oiticer reteriod o in clause the Divecior  of Educavion  (Higher
Fducation) o attend the meeting. e officer 50 f’epurcd shail have the right
¢ itnke vt in the procesdings of recting and shall also have the rxghi
€C voio,

A person a ppoi inted as a member of the Commission shall, uniless
: for continuing as cuch under the rules that may be

Act, hedd office for a term ol three vears,

/
‘ {2) Excentin
of the Commissic

(_16

> case of an ex ofjicio member no person shall be a member
- moere than two consecutive ferms.

(8) A member of ai ¢ Commission may resign his office by writing under
his hand addressed to the State Government but he shall continue in office until
his regignetion is a{.e.e:pt_ed by the State Governmernt.

4) Any cosual vacancv in the oflice of f.hG: Chairman or other member of
the Commision shall be flled up in the sane manner i which the Chairman
or member whose Wacancy is to be filled up was chosen, and such person filling
the vacancy shall be the Chairman or other member of the Commission for sh(‘
vesidue of the term for which the person whosc p}dce he fills would have been
Chairman or other member as the case may

S
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(5)” The office of the Chairman shall be wholetime, and the terms and
condit'ions of his service shaii be such as the Stute Goyernment may by order
direct.

Commission under
the Commission as

(6) Other members and persons associated with th
secti'o\n 8 shall be paid such allowances ivom the fund o
the State Government may by order divect.

H

" 6. The Commi

)

ssion shall meet at such times and places and shali ohserve Meetings of the
such rules of procedure in vegard to the wansaction of busbiess at its meetings Lommission.
as may be provided by regulations. :

7. No act done or proceeding taken 1w

. this Act by the Conunission, Acs not to  be’
shall be invalidated merely on the ground of—

invalidated by
informality,
vacancy, eft.

(¢) any vacancy or defect in the constitution of the Commission ; or
(b) any defect or irregularity in tbe appointment of a purson acting
as a member thereof; or .
. (¢) any defect or irregularity in such Ac or proceeding not effecting
the substance.

i 8. (1) The Commission may associate with itself, in such manner and {or Temporary asso-
such purposes as may be determined by regulations, any person whose assistance C!flttkl‘o" of persons
Py ‘. wi

L r S, . g s . _ the Com-
or advice it may desire in carrying out any of the provisions of this Act. mission for parti-

. . . .. . ;1< cular purposes.
(2) A person associated with it by the Commission under sub-section (1) purp

for any purpose shall have a right to take part in the discussions 1elevant to

that purpose but shall not have a right to vote at a meeting of the Commission.

9. (1) The Secretary of the Commission shall be appoinied by the State  Staff of the Com-
Government, con such tevms and condiuons as the State Government oy gisston.
determine.

(2) Subject to such directions as mayv be issued by the State Government
in this behalf, the Commission may appoint such other emplovees as it may
think necessary for the efficient performance of its functions nnder this Act,
and on such terms and conditions of service as the Commission thinks fit.

10.  All orders and decisions of the Connnission shali be authenticated by Authentication
the signature of the Chairman or the Vice-Chairman, and all other instrumentsof  orders  and
issued by the Commission shall be authenticated by the signature of the Secretary ;’;“f;e “gf;’l;’:’sfgf
or any other officer 0f the Commission authorised by it in this behall. - T

CHAPTER 111

JCTIONS OF THE LOoMIISSION

1L It shall be the general duty of the Commission to take in comsulintion  Fupctions of the
with the Universites

or other bodies concerned, ali such steps as 1f may think Commission.

ie
Colleges, and for the purpose ot performing its
Commission mav—

el in Univergities and  in

unciions under this Act, the
{2) inquire into the finuncial needs of Universities and Colleges ;

{(by allocate and dishurse out of the fund of the Commission, such

grants tc Universities and colleges as it way deem nscess

.- priate for the maintenance or development of such

ary or appro-
Universitics  and
colleges or of any specified aciivities of such Universities and colieges or
for any other general or specified purpose

Provided that in makine any grent to any such Universitv or college,
the Commission shall give due consideration to the development of the
University or college concerned, its financial needs, the standard attained
by it and the purpase which it may serve ;

(¢) recommend to any University measures necessary for the improve
ment of higher education ; ;




inspection.

Pavment tothe

Commission.

Fund of
Commission.

the

4

e (dy without prejudice to the provision of clause (b), advise the State
Government on the allocation of any grants to Universities and Collegos
for any general or specified purpose out ot the Consolidated Fund of the
State ;

(¢) where it appears to it that any grant allocated by it to a College
under clause (b) or by the State Governmeat on its recommendation
under clause (d) has not been or is not being utilised for the purpese for
which it ‘was allocated and wholly or partly disbursed, make such direct
arrangements as it may think fit for the proper utilization of the grant
for such purpose, including any direct payment for purchase of equip-
ment or direct payment of salaries, and may for that purpose require the
College to refund the grants already disbursed or deduct the same from
any further grant already allocated or that may be allocated to it;

~ {fy advise the State Government, if such advice is asked for, on the
establishment of a ncw University or college or on proposals, connected
‘with the expansion of the activities of any University or college;

(g) advise any University, if such advice is asked for through the
Chancellor on the establishment of a new college or on proposals con-
nected with expansion of the activities of any college ; '

(fy advise the State Govermaent or any University on any question
which may be referved to the Commission by the State Government ot
the University, as the case may be;

(i) collect information on all such matters relating to higher educa-
tion in India and other countries as it thinks fit and make the same avail-
able to any University or college ;

(j) require a University or college to furnish it with such information
as mav be needed relating to the financial position of the University or
coliege or the studies in the various branches of learning undertaken
in that University or college, together with all relevant information relat-
inz to the standards of teaching and examination in that University or
college tespecting each of such branches of learning ;

(k) perform such other functions as may be prescribed or as mav be
deemed necessary by the Commission for advancing the cause of higher
cducation in the State or as may be incidental of conducive te the
discharge of the above functions. '

12. (1) For the purpose of ascertaining the financial needs of ¢ University
or a college the Commission may, with the consent of the University, cause an
inspection of any department or departments thereof to be made in such manner
it may think fit and by such person or persons as it may direct.

(2) The Commmission shall communicate to the University its views in
regard to the results of any such inspection and may. after ascertaining  the
opinion of the U niversity, recominend to the University the action to be taken
as a result of such inspection.

13. The State Govermment may, after the due appropriation cade by the
State Legislature in this bebalf, pay to the Commission, in each financial year,
such sums as may be considered necessary for the performance of the functions
of the Commission under this Act.

14. (1) The Commission shall have its own Fund ; and all sums which may
from time to time, be paid to it by the State Government, or the Government
of India, or any other person (including any body, organisation or founda-
tion) and all the receipts of the Commission (including any sum which the
Srate Government or any other authority or person may handover to Com-
mission) , shall be carried to the Fund and all payments by the Commission
for performing its functions under this Act shall be made theretron

(2) All moneys belonging (o the Commission shall be deposited in such
banks or invested in such manner as may, subject to any directions of the State
Government, be decided by the Commission.
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15. The Commission shall prepare in such form and at such time each Budget.
as the State Government direct, a budget in respect of the financial year

ye:;l(rt ensuing showing the estimated receipts and expenditure, and copies thereof

illfall be forwarded to the State Government.

16. The Commission shall prepare once every year, in such form ar%d. at Annual Repost.
such time as may be directed by the State Government, an annual report glvlp)g
2 true and full account of its activities during the previous year, and copuls
thereof shall be forwarded to the State Government and the .Government shall
cause the same to be laid before both Houses of the State Legislature.

17. (1) The Commission shall cause to be maintained such books of A :dci?m ‘ and
accounts and other books in relation to its account in such form and in such
manner as the State Government may, by general or spec;;zl order direct,

(2) The Commission shall, as soon as may be after closing its annual
accounts, prepare stafement of accounts in such form, and forward the same to
the Accountant General by such date as the State Government may, in con-
sultation with the Accountant General determine, for audit under section 14
of the Comptroller and Auditor Generals’ (Duties, Powers and Conditions of
Service) Act, 1971.

(3) The annual accounts of the Commiission together with the audit report
thereon shall be forwarded to the State Government and the Government shail
cause the same to be laid before both Houses of the State Legislature.

CHAPTER 1V

MISCELLANEQUS )

18. (1) In the discharge of its functions under this Act, the Com- Directions by the

mission shall be guided by such directions on questions of policy as may be State Government.
given to it by the State Government.

§

(2) If any dispute arises between the State Government and the Commuis-

sion as to whether a question is or is not a question of policy the decision of the
State Government shall be final.

19. The Commission shall furnish to the State Government such returns
or other information with respect to its property or activities
Government may from time to time, require.

Returns and
as the Staie gnformation.

20. (1) The State Government may, by notification in the Gazeite, dele- Delegation.
gate, either unconditionally or subject to such conditions as it thinks fit, to th= ®
Commission any of its powers and functions under the Uttar Pradesh State
Universities Act, 1973, or under rule made under section 17 thereof but exclud-

ing the power to make such rules and may at any time modify or withdraw
such delegation.

(2) The Commission may, delegate, either unconditionally or subject to
such conditions as it think fit, to its Chairman, Vice-Chairman or any of its
officers, any of its powers and functions, including any powers with regard te
the incurring of expenditure in connection with the maintenance of the office
and internal administration of the Commission but excluding any power or
function delegated to it under sub-section (1), and may at any time modify
or withdraw such delegation.

(3) Subject to the provisions of sub-sections (1) and (2), the Chairman
may delegate, either unconditionally or subject to such conditions as he thinks
fit, to the Vice-Chairman or the Secretary, any of his powers and functions and
may at any time modify or withdraw-such delegation.

21. (1) The State Government may, by notification in the official Gazeite, Powsr to make
make rules to carry out the purposes of this Act. el
2) In particular, and without prejudice to the generality of the foregoing

power, such rules may provide for all or any of the following matters, nanely :—

() the disqualifications for continuing as a member of the
Commission ;



8

{¥) the additional functions which may be performed by the Commis-
sion under clause (k) of section 11; .

{¢) any other matter which has to be, or may be, prescribed.

(8) All rules made under this Act shall, as soon as mav be after they
are made, be laid before each House of the State Legislature, while it is in
session for a total period of not less than thirty days, extending in its onz

st P oy ey 3 N ey ot
LN T ™o /ot AR N

G,

: CUERLGG e and shall, vnless some later date
iy appuinied, take eiiect irom the date of their publication in  the Gazeite
subject to such modifications or annulments as the two Houses of the Legisla-
ture may, during the said period, agree to make, so however, that any such modi-

fications or annulment shall be without prejudice to the validity of anything
previously done thereunder.

(C O F LS A S Y

Power to make 22. (1) The Commission may make regulations consistent with this Act
regnlations. and the rules made thereunder for—

{2) regulating the meetings of the Commission and the procedure for
conducting business thereof ;

{b) regulating the manner in which aud the purposes for which per-
sons may be associated with the Commission under section &;

{r) specifying the terms and conditions of service of the employees
appointed by the Commission i

(d) defining the qualifications that should ordinarily be required of
any person to be appointed to the teachin

having regard to the branch of education in which he is expected to
give instruction ; ’

fe) regulating the maintenance of standards and work
;

or facilities in
'niversities,

oot

{Z) No regulation shall be made under clause (@) , clause (b) or clause ()
of sub-section (1} except with the previous approval of the State Government..

Suit, 23, No suit or other legal preceeding shall Tie against the State Govern-
ment or - the Comimission or irs Chairman or any member or officer thereof in
respect of anything done or purported or intended to be done in pursuance of

“us At or the rules made thereunder.

PSUP—A. P. 235 Sa (Vidhayka)--1972—-1975-——1823 (M)

g staff of a University or college-
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No. 1658 (2)/XVII-V-1-1-(KA) 9-1286
Dated Lucknow, September 20, 1986

Iy pursuance of the provisions of clause (1) of Article 348 of the Constitution of Indija,
the Governor is pleased to order the publication of the follow; ng English translation of the Uiiar
Pradesh Uchchatar Shiksha Anudan Ayog (Nirsan) Adniniyam, 1986 (Uttar Pradesh Adhiniyam
Saskhya 28 of 1986) as passed by the Uttar Pradesh Legislature and assented to by the Goverpor

n September 19, 1986, _

THE UTTAR PRADESH HIGHER EDUCATION GRANTS
COMMISSION (REPEAL) ACT, 1986
:=i[Li.P, ACT No 20 oF 1956]
( As passed by the Uttar Pradesh Legislature )
' AN
ACT
to repcal the Uttar Pradesh Higher Education Grants Commission Act, 1974
17 13 uerepy enacted in the Thirty-seventh Year of the Republic of India

as follows : |
Short title N 1. This Act may be called the Uttar Pradesh l-ﬁgher Education Grants
: Commission (Repeal) Act, 1986.
E.Efsm:r[jué}" ’ i.-e?::hyﬁ}cngat]g. Pradesh Higher Education Grents Commission Act, 1974
By order,
S.N. SAHAY,
Sachiv,

TroeH0T09T0--Todato g0 8o (framo) --(1623)--1986 —350 (#Awo) 1 -
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